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(Sri B.B.Raval, Advocate for Apolicant)
Ve
Union of India and others, ee Hpsnondents.

o

s Hon ‘ble Mr,Jdustice K.3.FPuttaswamy
Vice=Chairman (J)

Applicent in person. In this application made
of thas Administrative Tribunéls Act,

g
1985 ('the Act') the applicant has chiallengsd ordes

=~

.8 dated 3-3-1988 (Annoxure-C) transferring *&
him from Oelhi to Tezpur. Sri A.0.Mathuw submits that
this order & tranmsfer has itself been cancelled and

he has baen retained at Delhi. In this vidw, the

challenge of the applicant to thoe impugnsd order

no longar survives for considaration. I, "ﬁre?are,
reje ct this application as withdraun by the apnlicant,

at the admission stage, without notices to the respon-

dentse. ./ ,{/VW))
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